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MR. SPEAKER: Tbo moro 1972 Is com. 

Ing nearer, I think, the more we will act 
used to such thiogs. 

Report of tbe Commission on Mab.r.sblr.· 
My,ore·Kerala Boundary Disputes 

SHRI K C. PANT t Sir, I beg to lay 00 
tbe Table 0 copy of the report of tbe Com· 
mlSSIOO on Maharashtra·Mysore·Ker.I. 
Boundary Disputes ... (lnterruptlon) 

SHRI M. R. MASANI : We want to 
object to this being laid 00 the Table. It is 
oot on the agenda. 

MR. SPEAKER : How can you object 
to it ? 

SHRI M. R. MASANI : It is not on tbe 
Order Paper (Interruption). The cerrect 
procedure would be for them to ask for your 
permission to lay it on the Table. He can· 
not lay it on Ihe Table befor our obj,ction. 
You have to listen to our point of order ... 
(IlfUrruptlon) 

SOME HON. MEMBERS: It is not on 
the Order Paper ... (InterruptIOn) 

MR. SPEAKER: It was communicated 
to me yesterday that they wan!ed to lay it 
on the Table of the House. I told them to 
send it in wriling. By Ihat time the agenda 
was already out to the press. We usually 
allow tbe'e things which come late. You 
know what procedure Ole follow .•• 
r 1111 erruplloll) 

SOME HON. MEMBERS: On a point 
of order. 

SHRI M. R. MASANI : This Item Is not 
on the agenda. It Is true that you have a 
ri~ht under special conditions and special 
circumstances to give p rmis!ion for a 
document to be laid on the Table. It is not 
on the Order Paper. We are not aware what 
the special circumstances .re whicb jUlllfy 
you In giving your permission. We think that 
it is very wrong th.t on tbe last day It 
should be laid on the Table. Wby did tbey 
not put it on tbe Order Paper yesterday? 
v. hy is there this secrecy? Why is thero this 
backdoor and hole and·corner method? We 
will not allow It ... (/nterruptloll) 

SHRII. MOHAMBI) IMAM (Chltra' 
• 

dur,.) ; Will you please allow us one by 
one ? I intimated to you )'e,terday ... 
(lnterruptlOIl 

SHRI J. H. PATEL (Sblmop) ; Am I 
to understand tbat the Minhter has "lid tbe 
Mahajan Commission report on the Table ? 
w.,e could not follow ... (/nterruptloll) 

SHRI K LAKKAPPA ,Tumkur): What 
has been happening ? We could not under. 
stand because of the disturbance in the 
House .. (/IIIerruptlom) 

SHRI J. H. PATEL: If it Is the Inten. 
tion of the Minister to make a Itat.ment and 
lay the Report on the Table of the House, 
I raise a point of order under qircctions 116 
and 118 by the Speaker. Direction 116 
says: 

"(I) 'An entry sball be made in lhe 
list of business in respect of every paper 
or document which is received rrom a 
Minister ..... 

Then, It laYI : 
"(3) Papers to be laid on the Table 

shall ordinarily, he sent by Minillrles 
two days in advance of the day on which 
the papers are propoled to be laid. In 
special circumstances. however, tho 
Speaker may on request, permit a 
MlDlster to lay a paper on tbe Table at 
shorter notice." 
I want 10 know wbat are the special 

circumstances. We have been butlied enou,h. 
Thi, twisting politics of Mr. Cha"an can 
never go on. Mysore has tolerated this non. 
sense. All along we have tolerated it ••• 
(InterruptioIlJ) There is a Iim;t to our patl· 
ence. When we wanted that somethin, 
should be done on the Mahajan Commi •• lon 
Report, they did not want to do any thin, 
because of party politi:.. Tbe Mahajan 
Commission was appointed long a,o. 
(/llterruptioll') Mr. Spea~cr, Sir, what are 
Ihe IPecial circumstances I wanl to know. 
This Reporl has been Iylo, before lhi. 
Govcrnme1t for the last 3l years. Wbat I, 
the reason for not placing it on the Table of 
the House earlier? 

Sir, this is tbe supreme law·m.klna body 
of the country and you are the custodian or 
it. If you could be pressurised like this, we 
cannot undcntand the fate of Mysore 10 tho 
hands of tbis Government. Witb all res~t 
to you, Slr,l would lay tbat J ba~ nev'r 



DECEMBl!R H, I 9'10 '/I"r, LfIIJ 

[Shri 1. H. lIatel] 
attempted 10 behave in such a DlInller al to 
create your displeasure. I have been a 
di.elpli!leCl Member. Now. today, It that 
is going 10 be allowed to be laid on the 
Table of the House, I have decided I will 
ait in dha"'11 before you ... (1IftfrruptlIJ1f8) Jt 
ahould not be allowed to be iaid. I sit here 
before you. 

(Sh,1 J. H. Plltel and some olher hon. 
Memb.,s Ihen came an;} salon Ihe jioor 

0/ the House near the Secretary', 
Table) 

SHRI K. LAKKAPPA : Sir, Ihe Mahara· 
sbtra State headed by Mr. Chavan has 
cbeited the Mysore State, not only cheated 
the Mysore State but also cheated this House 
f.:>r not bringing the Mahajan Commission 
Report .. (Interruptions) They have suffici· 
ently cheated this House. They canDol cheat 
thIS House any more. So, we have decided 
that unless and until this Government 
Implements the Mahajan Commissiou Report 
we are not gOiDg to allow tb,s Government 
to place it on the Table of the House. Not 
only that. We are nol going to allow him 
to make Bny statement. We have B dllarna 
before you. 1 sil here before you. 

(Sh" K. Lakkappa thin came and .al on 
th"jiooro/lh. House near Ihl 

Sur.,ary's Tab/,) 

SHRI ATAL BIHARI VAJPAYEE: Sir, 
you adjourn the House. (Tnter,uptlolf,) 

SHRI K. C. PANT ro.,-

SOME HON. MEMBERS: No, no. 
( Ilfterrl/pllons) 

SHRI K. C. PANT: Sir, I beg to lay 011 
the Table a co!'y of the Report (Hindi aDd 
Enlll,h versions \ of the Commission on 
Maharashtra·Mysore·Kerala Boundary 01 •• 
putes-Volume I tOlether with a lIatement 
thereon. [Phced In Library. St. No. LT-
4636/10] (III,."up,/tm.) 

MR. SPEAKER: This is a body wbere 
all matters should be decidtd by discua.ioa 
and ellchange of views and Dot by tlhar"o,. 
I may request all my colleaauel, all my 
friend. to 110 back to tbtir ... t •. 
(llfterrupf/.n.> 

SHRI RAJASEKHARAN (Kanakapura): 
You say that wben the lubject is not on the 
order paper, it \Viii nol be permitted. How 
Can you now permit .. (/ntl"u"/,,,,,) 

MR. SPEAKER: I allowed It to be laid 
on the Table of the Housc ... (lnte"uptlon,) 

SHRIMATI SHARDA MUKERJEE 
(katnaglri) : Why should he be allowed 1 

SHRI B. SHANKARANAND (Chikodi): 
Sir, tbis is an importanl report and we are 
ellpectiD~ the Government a,d this House 
and even now I will appeal to the House-
let there not be any commotion. Thi. is a 
very Important report. ACtUAlly, the feelinl 
of all of us is that thi. House i. 80in8 to 
accept tbe report and I expected the Govern. 
ment to come WI tlr a decision 10 that tbi, 
report may be implemented. This i8 our 
stllnd. But that has nol been done. So, 
we protest anJ we all walk out. 

Some hon Membe" Ihell le/ttll. Hou.e 

MR. SPEAKER : Why tbi. report hal 
been Bllo.\,ed 10 be laid on the Table of the 
HOuse - I can't he'p It. It will reque,t my 
frlendl that you may discuss it In the HOUle, 
You caollot reach any conclusion on political 
decisions in PI'liam'nt. I request you to 110 
back to your Feats .. (lnte"up,/olI.) 

SHRI ATAL BIHARI VAJPAYEll: 
Why not you adjourn the House ? 

SHRI S. M. KRISHNA (Mandya): 
Sbould I also come there ? 

MR. SPEAKER: So, we adjourn for 
lullCb IDd rea.semble It 2.30. 

13.:n bu. 

TIle Lok Sahli. fItIjtHIrlfed lor LIHtch till 
tit/NY fIIln",e. poIt Fllurlnlt OJ ,h. (lock. 

-


